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CENTRAL ADMINISTRATIVE TRIBUNAL
Principal Bench

O.A. No. 1793 of 1992

New Delhi, dated the 16th July, 1997

HON'BLE MR. S.R. ADIGE, MEMBER (A)
HON'BLE Mrs. LAKSHMI SWAMINATHAN, MEMBER (J)

Dr. Vandita Bansal,

CGHS Meerut,

W/o Dr. U.C.Bansal,

R/o 43, Sector 37,

NOIDA-201303. ..+ APPLICANT

By Advocate: None appeared
VERSUS
U.0.I. through

1. The Secretary (FY-1),
Dept. of Defence Production,
Ministry of Defence,

Sena Bhawan,

New Delhi-110011.

2. Director General
Ordnance Factory Service,
Ordnance Factory Board,
10-A, Auckland Road,
Calcutta-700001. ... RESPONDENTS

By Advocate: None appeared

ORDER (Oral)

BY HON'BLE MR. S.R. ADIGE, MEMBER (a)

Applicant seeks a direction to
promote her as Senior Medical Officer (SMO)
(Rs.3000-4500) retrospectively w.e.f. 30.7.85
on completion of four years service on the
basis of the agreement arrived at between
Ministry of Health & F.W. and the JAC of

service doctors dated 21.8.89(Ann. R-1).
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2. None sppearsd for spplicant vhen th
case was called out, None sppeared for respondsnts
either, As this is on 0ld case we are disposing
it of on the basis of svailghble materiel on

reco Pd

3¢ A perussl of paragraph 2.1 of the
aforesalid agreement (AMnexure=R1) mekes it
clear that CHS medical officers in the ascale
of Bs2200-4000 yers to be promoted 8 Senior
Medicel Officers in the scals of B.3000-4508
on the completion of four ysars regul ar service
on the basis of seniority~om=fitness,

& Further more para 7 of the said
sgreement makes it clear thet no part of those
arrangmments wuld gply to dctore wrking
under the Ministry of Defence or under the
Ministry of Home APfairs or sny other Ministry

of the Govt, of Indis, and the doctores working

in organisations other then Ministy of Defence
and MAA o vhom the tems of that agresment wuld
extend are givem in paregreph 6 of the said

agreeman t,

S. Adnittedly spplicent joined the
Crdrance Health Service on 30,7.84 snd becmme
pemanant on 30,7,86, AS a member of the
Ordrience Health Service she was wrking under
the Minlstry of Dsfence (Aespondents Nos & 2)

and heRos mnifestly spplicent esmnot cleim
A
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promotion 8 M0 on completion of four yeare

regul ar service w.e.’, 39;4'1.”00.

64 The other tuwo relisfs namely contigeney
grent of 8,100/~ from 17,87 to 31,368 ed
enhanoed contingency great of B, 230/« p.m, and
PG quelification pey of BME0/= p.m, from
2753990 hawe no connection with the relisf 1
soughts In this connection Rile 10 of the

CAT (Procedure) Riles l@s down that an
spplication shall be based wpon a2 single ceuse
of action shd may sesk ome or more reliefs
provided that they are consequentiasl to one
shothers, Reliefs 2 nd 3 are not consequential
to Rule 1 ond therefore & not merit oconsideration.

7. In the result this OA fails end is dimissed.
No oosts,
8. Later, after the shove ordesre were dicteted

respondents’ counsel Shri S.M.Arif eppeared.

( MRS, LAKSHMI SUMMINATHAM ) S. a.no e)
mEnB ER(D) nmaen(u)f
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